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periods indicated against each:

AGRAHAYANA 25, 1890 (SAKA)

Bills introduced 218

(1) Rani Lalita Rajya Laxmi

(2) Shri Lalit Sen

(3) Shri K. R. Ganesh

(4) Shri P. Venkatasubbaiah

(5) Shri Tayappa Hari Sonavane
(6) Shrimati Ila Pal Chaudhuri
(7) Shri N. K. Somani

(8) Shri K. Jaggaiah

(9) Shri M. N. Naghnoor
(10) Maharani Vijayamala Rajaram

Chhatrapati Bhonsale

(11) Shri Madhu Limaye

(12) Shri Pashabhai Patcl
(13) Shri S. R. Damani

(14) Shri Ebrahim Sulaiman Sait

I take it that the House agrees with the
recommendations of the Committee.
HON. MEMBERS: Yes.

MR. SPEAKER: The leave is granted.
The Members will be informed accordingly.

12.37 hrs.

INDIAN POST OFFICE (AMEND-

MENT) BILL*

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(DR. RAM SUBHAGQ SINGH): 1 beg to
move for leave to introduce a Bill further to
amend the Indian Post Office Act, 1898.

MR. SPEAKER: The question is:

“That leave be granted to introduce
a Bill further to amend the Indian Post
Office Act, mr'

22nd July to 30th August, 1968

(Fifth Session)

24th July to 24th August, 1968
(Fifth Session).

11th November to 20th December, 1968
(Sixth Session).

11th to 26th November, 1968
(Sixth Session).

11th November to 20th December, 1968
(Sixth Session).

11th November to 6th December, 1968
(Sixth Session).

11th to 29th November, 1968
(Sixth Session).

11th November to 15th December, 1968
(Sixth Session).

11th November to 20th December, 1968
(Sixth Scasion).

11th to 30th November, 1968
(Sixth Session).

11th to 25th November, 1968
(Sixth Session).

11th to 26th November, 1968
(Sixth Session).

13th November to 10th December, 1968
(Sixth Session).

11th November to 13th December, 1968
(Sixth Session).

The motion was adopted,
DR. RAM SUBHAG SINGH: 1 intro-
duce the Bill.

INDIAN TARIFF (AMENDMENT) BILL*

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): On behalfl
of Shri Dinesh Singh, 1 beg to move for leave
to introduce a Bill further to amend the
Indian Tariff Act, 1934.
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MR. SPEAKER: The hon. Member will
please confine himself only to the Consti-
tutional point. He can oppose the Bill later.
At this stage, he may speak only on the Con-
stitutional position; that is all.
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“For these reasons thc Commission
has concluded that there is no practical
alternative bul to let the industry

continue under the present scheme of
protection.”

wfiEmFiw s sgmr §:

*“In respect of products of the auto-
mobile and automobile ancillary indus-
tries. . . the Bill seeks to discontinue
the tarifl protection_with cffect from the
Ist January, 1969. . .
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MR. SPEAKER: The question is:

“That leave be granted to introduce
a Bill further to amend the Indian Tariff
Act, 1934."

The motion was adopted.

SHRI MOHAMMAD SHAFI QURESHI:
1 introduce* the Bill.

12.39 hrs.

MATTER UNDER RULE 377

SHADOWING OF M.Ps. BY PoLiCE IN ORISSA

SHRI JYOTIRMOY BASU (Diamond
Harbour): Under Rule 377 of the Rules of
Procedure and Conduct of Business in Lok
Sabha, 1 beg to ask for your permission to
raise the following:

We three Members of Parliament, namely,
Janav Syed Badrudduja, Shri J. M. Biswas
and myself had been on a tour to the riot
affected areas of Cuttack with the following
objects in mind:

(1) To collect first hand information,
on the affairs leading to the riots;

(2) Role of the State Government and
others; and

(3) To ensurc that proper compensa-
tion was given to the victims and
they were rehabilitated properly.

We regret to say from the very biginning
we were shadowed by a band of police
(Special Branch) people. They were, no
doubt, deputed o record our conversation
with the people in general. It is clear that the
Government’s intention was lo discourage,
and even by implied intimidation, Members
of Parliament from performing their duties
by securing first hand report as to what has
happened on such a deplorable happening
in Cuttack. As stated above, we werc on
fact finding mission and in our mission we
were prevented to find out as to what bas
happened in the affected areas because of
the constant T of hful poli
officers, which to a great extent deterred
people to come forward and narrate their
cxperience before us.

* Introduced with the recommendation of the President.



